
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 56/2025 

IN THE MATTER OF: 

Babajan …APPLICANT 

Versus 

Union of India and Ors. …RESPONDENTS 

 

INDEX 

S. No. Document Pages 

1.  Report on behalf of Respondent No. 4 (Bangalore 
Development Authority) 

1-6 

2.  Annexure R-1 
True Copy of report dated 02.12.2022 furnished by 
Hon’ble Justice AV Chandrashekhar Committee 

7-15 

3.  Annexure R-2 
True Copy of order dated 06.12.2022 passed by 
the Hon’ble Supreme Court of India in 
Miscellaneous Application Nos. 1614-1616/2019 
in C.A. Nos. 7661-63/2018 

16-22 

 
Filed by 

 
Darpan KM 

Standing Counsel 
State of Karnataka 

LGF, K-6, Lajpat Nagar – III 
New Delhi 110 024 

darpan.advocate@gmail.com | +91 98991 25060 

Date: 31.12.2025 
Place: New Delhi 

 



1



2



3



4



5



6



Annexure R-1 7



8



9



10



11



12



13



14



15



ITEM NO.302               COURT NO.3               SECTION IV-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Miscellaneous Application Nos.1614-1616/2019 
in C.A. Nos. 7661-7663/2018

BANGALORE DEVELOPMENT AUTHORITY & ANR.             Petitioner(s)

                                VERSUS

STATE OF KARNATAKA & ORS.                          Respondent(s)

(IA No. 108796/2022 - APPROPRIATE ORDERS/DIRECTIONS
IA. No. 163190/2022 - Application for permission to file 
Impleadment 
IA No. 163191/2022 - APPLICATION FOR IMPLEADMENT
IA No.163203/2022 - APPLICATION FOR DIRECTION
IA No.163205/2022 - APPLICATION FOR EXEMPTION FROM FILING O.T.
IA D.No. 189165/2022 - APPLICATION FOR IMPLEADMENT
IA D.No.189166/2022 - APPLICATION FOR DIRECTIONS
IA.D.No.189167/2022 APPLICATION FOR EXEMPTION FROM FILING O.T.)
 
Date : 06-12-2022 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MR. JUSTICE SANJIV KHANNA

For Petitioner(s) Mr. S.K.Kulkarni,Adv.
Mr. M.Gireesh Kumar,Adv.
Mr. Ankur S. Kulkarni, AOR
Ms. Uditha Chakarvarthy,Adv.

                   
For Respondent(s) Mr. V. N. Raghupathy, AOR

Mr. Anand Sanjay M.Nuli,Adv.
Mr. Dharam Singh,Adv.
Mr. Suraj Kaushik,Adv.
Mr. Nanda Kumar,Adv.
Mr. S.Shiva Swaroop,Adv.
For M/S.  Nuli & Nuli, AOR

Mr. D. K. Devesh, AOR

Mr. Durga Dutt, AOR
Ms. Anjul Dwivedi,Adv.
Mr. Ajay Kumar,Adv.
Mr. Vinod Kumar Singh,Adv.

Mr. Vikram Hegde, AOR
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Mr. Gautam Bharadwaj,Adv.
Ms. Manvi Bhandari,Adv.
Mr. Ashwin Kumar D.S.,Adv.
Ms. Surbhi Mehta, AOR

Mr. Nikhil Mehra,Adv.
Mr. Karan Bharihoke, AOR
Mr. Ramnesh Kumar Sahu,Adv.

                  

          UPON hearing the counsel the Court made the following
                             O R D E R

(1) We have heard learned counsel for the parties and Mr. Anand Sanjay M. Nuli,

learned counsel appearing for the Justice A.V. Chandrashekar Committee.

(2) Bangalore Development Authority has not filed any objections to the  Twenty-

Fifth Report  dated 09.11.2022 sent  by the Justice A.V. Chandrashekar Committee.

The Twenty-Fifth Report is accepted accordingly.

(3) We  have  also  perused  Twenty-Nineth  and  Thirtieth Reports both  dated

02.12.2022 sent by the Justice A.V. Chandrashekar Committee.

Twenty Ninth Report

(4) For the reasons set out in this Report, BDA is directed not to acquire land in

Sy.No.7/1 measuring 1 acre 18 guntas, Sy. No.7/2 measuring 27 guntas, Sy. No.7/3

measuring 13 guntas and Sy. No.9/2 measuring 2 acres 39 guntas, totally measuring 5

acres 17 guntas of Kempanahally Village, Yelahanka Hobli, Bengaluru North Taluk,

bounded on East by: Remaining land in Sy. No.9/2 and land in Sy. No.12, West by:

Remaining land in Sy. No.9/1 and Sy. No.1 and Gramathana, North by: Land in Sy.

No.2, Sy. No.5 and Sy. No.8 and South by: Road.  The land acquisition proceedings in

respect of these lands are hereby quashed.
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(5) The Justice A.V. Chandrashekar Committee is requested to furnish a copy of this

Report to the Commissioner, BDA.

Thirtieth Report

(6) For the reasons set out in paragraphs 3 and 4 of this Report, the approval granted

for regularization of certain buildings as per Annexure-“W” is hereby withdrawn.

(7) For the reasons set out in paragraphs 5 and 6 of this Report, we direct the BDA

to regularize the buildings described in Annexure-“X” subject to the conditions that

what is partially required for the Revised Master Plan Roads shall be handed over to

the BDA for which the land owners be compensated in accordance with law.

(8) For  the  reasons  set  out  in  paragraph  7  of  the  Report,  earlier  Order  dated

05.05.2021 stands modified and the BDA is directed not to acquire 32.38 guntas of

land in Sy. No.70 of Avalahalli Village, Yelahanka Hobli, Bengaluru North Taluk.

(9) In  paragraphs  10,  11  and  12  of  the  Report,  the  Justice  A.V.  Chandrashekar

Committee  has  recommended  regularization  of  total  205  buildings  contained  in

Annexure-L 125 buildings Sl.No.2248 to 2285, Annexure-M 38 buildings Sl. No.2378

to 2502, Annexure-N 15 buildings Sl. No.343 to 357, Annexure-AN 14 buildings Sl.

No.1 to 14 and Annexure-X 13 buildings Sl.No.1 to 13.

(10) For the reasons stated therein these buildings are required to be regularized in

terms of our Order dated 03.12.2020. 

(11) We  direct  the  BDA  to  regularize  the  buildings  specified  in  Annexure-L

Sl.No.2248 to 2285, Annexure-M Sl. No.2378 to 2502, Annexure-N Sl. No.343 to 357,
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Annexure-AN Sl. No.1 to 14 and Annexure-X Sl.No.1 to 13. which are made part and

parcel  of  this  order.   We direct  the  BDA not  to  acquire  or  take  possession of  the

land/buildings specified in Annexure-L Sl.No.2248 to 2285, Annexure-M Sl. No.2378

to 2502, Annexure-N Sl. No.343 to 357, Annexure-AN Sl. No.1 to 14 and Annexure-X

Sl.No.1 to 13 subject to the conditions indicated in our Order dated 03.12.2020 and

paragraph ‘12’ of the Thirtieth Report.  However, betterment tax may be levied at a

later stage.

(12) The Justice A.V. Chandrashekar Committee, for the purpose of record, will hand

over  a  copy of  the  Thirtieth  Report along with Annexure-L Sl.No.2248 to  2285,

Annexure-M Sl. No.2378 to 2502, Annexure-N Sl. No.343 to 357, Annexure-AN Sl.

No.1 to 14 and Annexure-X Sl.No.1 to 13 to the Commissioner of BDA.

(13) The Commissioner of BDA is directed to issue regularization certificates to the

concerned applicants in a transparent manner under the supervision of the Justice A.V.

Chandrashekar Committee as early as possible. 

(14) The  suggestions  made  by  the  Justice  A.V.  Chandrashekar  Committee  in

paragraphs 14, 15, 16, 17 and 18 are accepted.

(15) For  the  reasons  set  out  in  paragraphs  19,  20  and  21,  BDA is  directed  to

regularize the 48 residential flats built by M/s. Indradhanush Properties Pvt. Ltd. on the

land bearing Sy.No.5, measuring 0.17 ½ Gunta, Ganigarahally Village, Yeshwanthpura

Hobly, Bengaluru North Taluk.  However, regularization certificate will be issued only

on production of occupancy certificate.
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I.A.No(s).163190/2022 & 163191/2022   –Applicant(s) : Smt. Nagalakshmi & Ors.   
I.A.No(s).163203/2022 & 163205/2022   –Applicant(s) : Smt. Nagalakshmi & Ors.

(16) We have heard learned counsel for the parties and also perused the factual report

(Twenty-Seventh Report) sent by the Justice A.V. Chandrashekar Committee.  

(17) We do not find any merit in these applications which are accordingly dismissed.

I.A.D.No(s).189165/2022;  189166/2022  &  189167/2022    –Applicant(s)  :  Smt.
Padmavathamma

(18) We have heard learned counsel for the applicant and also learned counsel for the

BDA.

(19) It is hereby clarified that there is no bar for the BDA to consider allotment of

sites  to  the  land  owners  whose  lands  have  been  acquired  under  40:60  scheme  or

incentive sites for voluntary surrender of lands or allotment of alternative sites in lieu

of acquisition of revenue sites either in the same lay-out for which their lands/sites

have been acquired or in a subsequently formed lay-out.  

(20) There is also no bar for the BDA to consider allotment of sites in accordance

with  Rule  11-A  of  the  Bangalore  Development  Authority  (Allotment  of  Sites)

(Amendment) Rules, 2003 by adhering to the conditions mentioned therein.  

(21) However, BDA shall not allot sites carved out of the recovered properties in the

developed layouts. BDA shall form sites in the recovered properties in the developed

layouts and auction these sites in accordance with law unless it intends to retain the

said land/sites for its own purpose. 
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(22) BDA at its own discretion may auction intermediary/stray sites in its developed

layouts.

(23) To the above extent, the conditions contained in paragraph (7) of the Order dated

26.10.2021 stands modified.

(24) The  Cancellation  Deed  dated  09.11.2022  executed  by  the  applicant-  Smt.

Padmavathamma in favour of the BDA in respect of Site No.467, 2nd Block, Sir M.

Vishweshwaraiah layout (Annexure A-17 to the paper book of I.A.), is hereby quashed.

BDA is directed to restore this site in favour of the applicant- Smt. Padmavathamma

forthwith.

(25) I.A.D  No(s).189165/2022;  189166/2022  &  189167/2022  are  disposed  of

accordingly.

Status Report dated 03.12.2022 filed by the Commissioner of the BDA 

(26) We have perused the above Status Report and noted the contents therein.  

(27) For the reasons stated in paragraphs 7 and 8 of this Report, the action taken by

the BDA to entrust the work to M/s. Navigem Data Pvt. Ltd. is approved. 

(28) Justice  A.V.  Chandrashekar  Committee  is  permitted  to  extend  the  time  for

receiving applications from the revenue site-holders for allotment of alternative sites. 

(29) We have held vide our order dated 02.11.2022 that the buildings in existence in

the lands notified vide preliminary notification dated 23.08.2022 and final notification

dated 21.10.2022, for the formation of Dr. Shivaram Karanth Layout, as  on the date of

preliminary notification dated 23.08.2022 are also required to be regularized on the

same  terms  and  conditions  as  being  done  as  per  the  order  dated  03.12.2020.  The
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Commissioner  of  BDA is  directed  to  regularize  these  buildings  in  terms  of  the

recommendations which may be made by the Justice A.V. Chandrashekar Committee

without reference to this Court.  

(30)  The  Commissioner,  BDA,  is  also  directed  to  allot  alternative  sites  to  the

applicants whose revenue sites have been acquired for the formation of Dr. Shivaram

Karanth Layout in accordance with the report of the former District Judges Committee

constituted as per our order dated 05.05.2021.

(31) All the pending application(s) stands closed.

(NEELAM GULATI)      (ANITA MALHOTRA)     (KAMLESH RAWAT)
   AR-CUM-PS            AR-CUM-PS           COURT MASTER
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